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ORDER

A request for adjournment is being made by the Ld. Counsel for the respondents

on the ground that the arguing counsel is down with fever.

2. Ld. Counsel for the petitioner vehemently opposes the adjournment even on in

this ground, stating that whenever the arguments are to be heard r,: the contempt

proceedings, an adjournment is ordinarily sought by the respondents.

3. Be that as it may, this is the last opportunity which is being given to the .

respondents.
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List all pending applications for arguments and disposal on 20.10.201{.
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